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LAV (LEGISLATIVE DRAFTING) DEPARTMENT
(GROUP-II)
NOTIFICATION
Jaipur, October 8, 2015
No. F. 2 (41) Vidhi/2/2015.-In pursuance of Clause (3) of
Article 348 of the Constitution of India, the Governor 1s pleased to
authorise the publication in the Rajasthan Gazette of the following
translation in the' English language of Rajasthan Panchayati Raj
(Chaturtha Sanshodhan) Adhiniyam, 2015 (2015 Ka Adhiniyam
Sankhyank 29):- |
(Authorised English Translation)
THE RAJASTHAN PANCHAYATI RAJ (FOURTH
AMENDMENT) ACT, 2015
(Act No. 29 of 2015)
[Received the assent of the Governor on the 7" day of October. 2015]
An
Act
further to amend the Rajasthan Panchayati Raj Act, 1994.
Be 1t enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-
1. Short title and commencement.- (1) This Act may

be called the Rajasthan Panchayati Raj (Fourth Amendment)
Act, 2015.
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(2) It shall be deemed to have come into force on and from

9" June, 2015.

2. Amendment of section 89, Rajasthan Act N'o. 13 of
1994.- In section 89 of the Rajasthan Panchayati Raj Act, 1994

(a)

(b)

(c)

(d)

~ (Act No. 13 of 1994), hereinafter referred to as the principal Act,-

in sub-section (1), for the existing punctuation

mark “.”, appearing at the end, the punctuation

mark ‘:” shall be substituted;

after the sub-section (1), so ameénded, the

following proviso shall be added, namely:-
“Provided that selection for the posts

specified in clause (ii1) of sub-section (2) shall

be made at the State level.”;

in sub-section (6), after the existing expression
“direct recruitment” and before the existing
expression “shall be”, the expression “to the
posts specified in clauses (1), (11) and (1v) of
sub-section (2) and to the posts encadred
under sub-section (3)’’ shall be 1nserted;

after the sub-section (6), so amended, and
before the existing sub-section (6-B), the

“following new sub-section shall be inserted,

~ namely:-

(€)

“(6-A) Appointment by direct recruitment
to the posts specified in clause (ii1) of sub-
section (2) shall be made by a Panchayat
Samiti or Zila Parishad, as the case may be, In
accordance with the rules made in this behalf
by the State Government, from out of the
persons selected for the posts By such agency
in such manner as may be prescribed.”; and
in sub-section (8-A), after the existing

.expression “any member of the service” and

before the existing expression “from one
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' Panchayat Samiti”, the expression “from any
place of posting to any other place of posting
whether within the same Panchayat Samiti or”
shall be inserted. |

3. Amendment of section 90, Rajasthan Act No. 13 of

1994 In clause (a) of sub-section (2) of section 90 of the principal

Act, for the existing expression “except the posts specified in

clause (v) of sub-section (2) of section 89”, the expression “except

the posts specified in clause (iii) and (v) of sub-section (2) of
section 89” shall be substituted. |
4. Repeal and savings.- (1) The Ra_]asthan Panchayati Raj

(Second Amendment) Ordinance, 2015 (Ordmance No. 4 of 2015)

1s hereby repealed.

A ." -

(2) Notw1thstanding such repeal, all things done, actions
taken or orders made under the-principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.

ércrzﬁ AT,

Principal Secretary to the Government.

S
Government Central Press Jaipur.



